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O R D E R (ORAL)

P
S.A.T.Rizvi:-

The applicant who is a Principal Private

Secretary (PPS) to the Chief of the Army Staff is

an aspirant for promotion to the post of Senior

Principal Private Secretary in the pay scale of

Rs.12000-375-16500. Seven posts of Senior

Principal Private Secretary came into existence

after the enforcement of the Fifth Central Pay.

Commission recommendations. Two of these posts

have been filled on ad hoc basis by PPSs senior to



the , , present appllcaat..... The applicant's prayer for

promotion has been rejected on the ground that as

on 1st January 2002 which is the crucial date for

determining eligibility in terms of Office

Memorandum dated 17.9.1998 (Annexure A-7), the

applicant did not fulfil the condition laid down in

the relevant recruitment rules in terms of 13

years' regular service rendered as Private

Secretary and PPS. He is to retire from service in

March 2003. The learned counsel appearing on his

behalf submits that if the matter

delayed, it is likely that the applicant. will^'lenses®

ouV"^a4id^may not be able to secure promotion before
he retires from service in March 2003.

2. Having regard to the submissions made by

the learned counsel and the aforesaid facts and

circumstances, we find that it will be just and

proper to dispose of the present OA at this very

stage even without issuing notices with a direction

to the respondents to consider the claim of the

present applicant as soon as possible immediately

after 1 , 1 ,2003 so as to ensure that,if found fit,

he succeeds in getting promotion before he retires

from service. We direct accordingly. This order

will not preclude the possibility of the

respondents considering the applicant s case for ad

- hoc promotion^w
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3. .„,„....,_Pre$ent OA „ is

aforestated terms.

disposed . of in the

(S.A.T.Rizvi)
Member (A)

( AsHoI; Agarwal)
Chi(irman
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